NATIONAL COMPANY LAW APPELLATE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 1419 of 2023

In the matter of:

Sandip Narendrakumar Patel (Promotor/Ex-Director) ....Appellant
Yours Ethnic Foods Pvt. Ltd.
Vs.
Svakarma Finance Pvt. Ltd. & Anr. ...Respondents
For Appellant Mr. Atul Sharma, Mr. Kuldeep K. Adesara,
Advocates.

For Respondents Mr. Himanshu Chaubey, Mr. Saumitra Chaturvedi,
Mr. Anoop Prakash Awasthi, Advocates for R2.

ORDER

01.11.2023: Learned Counsel for the Appellant submits that the
settlement has already been entered between the parties and time be allowed

to bring the settlement on record.
2. Learned Counsel for the IRP is present.
3. List this Appeal on 28.11.2023.

In the meantime, in pursuance of the impugned order, the Committee

of Creditors be not constituted.

[Justice Ashok Bhushan]
Chairperson

[Barun Mitra]
Member (Technical)

[Arun Baroka]
Member (Technical)
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